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NATIONAL COMPANY LAW APPELLATE TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

I.A No. 924 of 2021 

In 

Company Appeal (AT) (Ins) No. 1245-1247 of 2019 
& 

I.A No. 911 – 913 of 2021 
 
IN THE MATTER OF: 
 
State Bank of India      Appellant 
 
Vs.  
 
Maithan Alloys Ltd. &Ors. ….Respondents 
 
Present: 
For Appellant:   Mr. VM Kannan, Advocates  
For Respondents:  Mr. Abhijeet Sinha and Mr. Surjadipta Seth,  

Advocates for R-1 
Mr. Parag Chaturvedi, Mr. Samrat Sengupta, 
Advocate for R2-4. 
Mr. Samir Kr. Bhattacharya and Mr. Rahul 
Auddy, Liquidator, R5. 

 
O R D E R 
(Virtual Mode) 

 
21.06.2021: Ld. Counsel for the Respondent No. 1 submits that they have 

paid full consideration as per the settlement to the Liquidator. Ld. Counsel 

appearing on behalf of the Liquidator is an agreement with the submission 

made by the Respondent No. 1.  

 Ld. Counsel for the Respondent No. 1 submits the Liquidator may be 

directed to pay the electricity charges as per Section 53 of IBC.  

 Prayer allowed. 

 The parties shall be bound by the terms and conditions of the settlement 

agreement and auction notice. 
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 Liquidator is directed to extent necessary cooperation so that the electric 

supply may be restored at the earliest.  

 Thus, the Appeal is disposed of in terms of the settlement arrived at by 

the parties.  

 

     

         [Justice Jarat Kumar Jain] 
Member (Judicial) 

 
 

[Dr. Ashok Kumar Mishra] 
Member (Technical) 
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